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IN THE CENTAAL AMINISTRATIVE TAIBINAL, JATPUR BENGH, JAIPUR,

CA D6%/72 : Date of srder 11,11,94
S.P, Goyal : Applicant
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Mr. Kanal Dave H Counsel far the a{ﬁ'pli LA e
Mr, M. Rafiq s Counsel for the respmdants,

CORAW
Hon'ble My, Gopal Krishna, Membar {Judicial)
Hontbls Mo, Q.P. Sharma, Mambher (\Admil istrativa)

P31 HN'BLE MR, GOPAL YRISHNA, M3M32R (JUDICIAL)

Apljlic’ar!t SOP, GC'YE*]_ {laq f'\ 1(“'d i }lls C‘\")ll"ab_ Iy }J‘/S

SR

1o of tha Administrative Trikonels Act, 1925, for a dirszction

o the res 0 sndents nov to deduct the Housz Rent ll, warica
for not residing in the Govarmment Jguartsr as alsas far a

direction to thea to allow the applicent to diew the benefit

of Hpusz Rent Allowancs, He has &also preysd thet any action
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£ill the date of

heiv publication in the final official Gazette of India may

2.4 The applicant's casse is that while holding the post

of Deputy Controller of Mines in the Indian Buveaun of Minzs,

he was provided with a residential accommodation vide
Llaotmznt latter dated 27.6.90. He was provided with Type V

he moved with his family in th2 month o

July, 199D, but he f C»l_l‘n’sd the duarter incomolete and without
any propsy facility of water and electvricity, It is slso
statad by hin that the dl”i;‘lki;‘lg wake v {gfc.\,i.jer‘ was ot
potakble and the t2sis conduchted shows that it was not fit

for drinking furpos:s and was injurious to health, It is

further stated that on the night of 224,2,90, the vight #door
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of th? cup=board had fallen on The had where he wa
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bat no injury waes caused ©o him or to any other mmembar of
hiiz family, Howsvar, in these circumstences, ths applicant
gave a nuticé to the rzspondents for vacating the gquarter
as par rules and fzat reaindsrs therzaftar and ultimztely

e had to surrender the aforesaid quarter af

tha same on 29,12 .90,

in the reply thet the qguartey was ocoupied by the applicant
L after its physicel inspection by him. The spplicant had
applisd for alletment mnd after the quartzr was allotted to

him, he had submitted th: oscupaetion Iz oort, The drin Ling

water providad therein was analyssd by the FHED and the

analysis raport (Anneire Reg) ravezlad that it was fit for
drinking purposes, It iz alsa stated that the wocoursnce as

to the f2lling of & door of a cupeboerd cannct be atiributed
to the guality of wooden material used, It might be dus to

fﬂi s-h an dl ing a £ thé ol P=- ):' O ‘ard 3y 3 :‘_!—l (= S NS oo y1] &.::l aj_ ﬂt of

this naturs was recegived {rom any other occupants of the

1 ave

wrused the records of +the case,

=L The contention of fthe applicent is that &
alloited to him was incomplets and the quaiity o
constiuction keing poor was hacardoas to life, It was due

conditions of the hause that he had to vacate
the circumstancss,

2 amissible under @ilet“t
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50 far as The wal

C}p@&“ .:oncarned’ it i1s hoige ot from the 8D&ly515 Iepfrt
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by the apolicant iha
quarter, I the appli

charnes at industeia

stences mentionzd ab

vacatse the quartser &

1
(1990) 12 ATC 15 (V,
S

Railway Managsr, Sau

(1920) 14 ATC 244 (P

Put the facts of the

A) that the water was it for human

As to the 2leciric facility, there is no averment

t theXe was nd 3spacratltée |
icant was made to gay ths elech

1 ratzs, he could have

8\)”‘.}’;'!-3"5_1' i=8 %r;d it was For -t!—lr"ll +.n 't_'—:]l'_%
ssue newzzsary orderzs, The mere f2lling

and staying therein was dangepous Lo
for vaseting th2 quarter in the cirocum-

ove wad not replied by the respondsn

the applicant acguired a right to

rnd contimme %o claim House Rent Allo

the same,

counsel for the

applicant cited ceriain

11 ATC 471 /5,

(N Purushothanan
_'a_r_« le, Toivandowm and Anoths I’) s

P, Francis and Otheys Ve, Divis

ional

theon Railway, Trivandouwn and Othsrs) and

P, Thowes Ve, Undon of India and Dthers),
=¥ cases are guite different from the
¢ase and in our opinion these rulings
2 applicant, The quartzr was allotted
per his entitlement, The facts stated by

regard Lo the quarter do
e for Fuaman habitetion or the

coald e danogsrous to

lifz, Now we nead not discuss the question regarding the

(O.P, SH "P.M_Al)
MAMBER(A)
> hd I\

:he above discussions, we

— 2

find no merit

dizmiss=ad with no

Clovtse

(GOPAL RRISHNA)
MEMBER(JTY



